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•  Applicants

versus

of India s Through

1. The Secr€!tary"
Ministry jjof Defence
Anny Headquarter# ,New Delhi

2. The officer Commandant
ordnance Depot#. Shakurbt New Delhi ... Respondents

aj3._e_E_R_!.0Rau,

1^JloQ-l|kLe Jlrs^J,akshmL . VC f J -
Heard Shri B.S.Mainee, learned counsel for the

applicants.
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2- This application has been filed by Shri surender
Singh and 65 others „ho clai„, that they are working as
rent Menders »ith the respondents. Their grievance is
that the respondents have failed to give the™ the same
scale of pay as has been given to Tailors «,hose duties
and functions are similar to theM. i.e.. Tent Menders.
Learned counsel has also relied on the iudgeeents of the
Tribunal (Gu^ahati Bench) in Ncl£eadra_Mohan_PauL » Ors

(0«-lSB/,4) decided'Tn
19.10.1995 Which has been followed by the Principal Bench

Satbir—Singb & Ors. Vs Union o-f t vd--.——y.aion_gf India & Anr^
COA-1326/99) decided on 69 20006.9.2000, copies placed on
pecond. He hat? ^ne nas also relied on Annovm-c a -r

Hnnexure A-3 order dated
16.4.1999 issued by the respondents In which it has been
inter alia, stated that the duties of Tailors and Tent
Hchders are similar and. therefore, the recoppendations
-te .ade that both these trades should be Merged and
formed into one category shri r <5 m -

a  y- Shri B.S.Hainee, learned
counsel has drawn our attention to tho

on to the representation
-de by the applicants dated I6.I0.2000 to respondent 2
followed by repinders. In these representations, they
have prayed for similar benefits to ho -

given as has been
given in the judgments of the Tribunal • a

bunal in Guwahati Bench
as well as the Principal Bench (supra).

Noting the above fact<j onw •,  acts and circumstances and the
submissions made by the lo. .4

learned counsel for the
applicants, we consider it proper to wi

proper to dispose of the qa
with the following directions:-

The respondents are director
i  cl^iiTi . directed to consider the

t"? ^ ° applicants takina inro
^  account the benefits
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granted to applicants in OA-158/94 (Guwahati Bench) and

OA-1326/99 (Principal Bench) of the Tribunal. In case

they are rejecting the applicants' claims for upgradation

of their psy scale, they shall do so by passing a

detailed, reasoned and speaking order giving the relevant

provisions of law, rules and instructions they rely upon

and also the distinguishfic^features in the case of the

applicants,^ to those of the applicants in those cases.

This shall be done within three months from the date of

receipt of a copy of this order, with intimation to

applicant l^who shall in turn inform the other concerned

persons. In the circumstances of the case, in case the

applicants are aggrieved by the order, they are at

liberty to pursue their remedies as are available

to them in accordance with law. No costs.

(Mr. S.A.T. Rizvi)
Member (A)

/sunny/

(Mrs. LaKshmi Swaminathan)
Vice Chairman (J)
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